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D .ubhanga Centre and the performances at 
Sri nagar from August, 1970, to November, 
1970. However. comp laints have been recei -
ved against the working of the Song and 
Drama Division from time to time including 
some against the Director personally. Nece-
ssary enquiries have been mad~ on receipt 
of these complaints . As a first step, instruc-
tions were issued that rehearsals in the Sung 
and Drama Division sh ould be held only 
during normal office hours and in any case . 
they should not extend beyond 6 00 P.M. 
Participat ion of gue>t artis•s in any cap aci ty 
in rehearsals/performances in the Song and 
Drama Division without the prior permission 
of the Ministry of Information and Broad-
casting has been prohibited. Certain staff 
transfers were also < ffected. Some other 
measures to remedy the deficiencies of this 
Division are under consideration. 

Latlti Charge on Retrenched Railway 
Electrification Workers at Bilaspur 

(Madhya Pradesh) 

4119. SHRl JYOT!RMOY BOSU : 
Will the Minister of HOME AFFAIRS be 
pleased to state : 

(a) whether the _ Home Guards of 
Madhya Pradesh State Government lathi-
charged the workers who were demonstrating 
against retrenchment before the Railway 
E lect rification Office, Bilaspnr an d injured 
some 40 workers on the 8th April, 1971 ; 

(b) whether the injured persons include 
sevaral women also ; and 

(c) whether Government propose to hold 
an enquiry into the matter ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRf 
K. C. PANT) : (a) to (c). According to 
the information received from the Madhya 
Pradesh Government, on 8 th April, 1971, 
a violating demonstrating crowd entered the 
off1ce premises of the Engineer-in-Chief in 
charge of electrificatio n of the Rourkela-
Durg Section of the South Eastern Railway 
and started damaging office furniture, tele-
phones, window panes etc. and set fire to 
office records. The Home Guards who tried 
to prevent th-ei r entry into the office, were 
pushed back resulting in injuries to many 
Home Guards. Then the police entered the 

office along wjth t he Home Guards to 
preven t further da mage. Tltere was no 
Iuthi charge. Hence the question of injuries 
to any peron as a result the reof does not 
arise. 

Since, however, allegations of misconduct 
bad been made against the police and the 
Home Guards, the District Magistrate, Dilas-
pur, had ordered a magist erial inquiry into 
the incident as provided in the Madhya 
Pradesh Police Regulations. 

Arrest of Railway Electrification Workers 
at Bilaspur (Madhya P radesh) 

4 120. SHRl GANGADHAR SAHA: 
Will the Minis :er of HOME AFFAIRS be 
pleased to state : 

(a) whet her Sec•ion 144 of the Cr. P. C. 
has been promulgated at the Railway Colony 
a rea, Biiaspur following an incident of lathi 
cha rge upon the Rai lway Electrificat ion 
workers on April 8, 1971 ; 

(b) whe ther the Rai lway employees are 
being in discr iminately arrested at Bilaspur 
since 8th April, 1971 and they are being 
constantly haunted by the Policemen 
throughout the city ; and 

(c) the remedial steps taken by Govern-
in this m atter ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRf 
K. C. Pant) : (a) According to the 
informati on received from the 1\hdhya 
Pradesh Government, Section 144 of the 
Cr. P. C. was promulgated on the mid-night 
of 8th April, 1971, at the Railway Colony 
area, Bilaspur, after violent demonstrating 
crowd had entered the office premis•s of the 
Engineer-in-Chief in charge of the electrifica-
tion of the Rourkela-Durg Section of the 
South E aste rn R ailway and started damaging 
otTice furniture etc. and set fire to office 
records. There was, however, no !athi 
charge on the workers. 

' 
(b) and (c) . As certain allegat ions were 

m ade aga in;;t the Police, tile district Magis-
tra te, Bilaspur had ordered a magisterial 
inquiry into the incident as required under 
the Madhya Pradesh Police Regulations. 
The report of the inquiry is awaited, 




